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The precf ahout the actual psyrment of ! % 537 ’“
iz 2izputed, The appliceri allage thet ﬂ'
héz not heen made i¢ him, Accordine teo the .
ever the bill hos not been picpercd. Ths kame& 4
courcel fcr the oppusite partirc states that pa;fnnt

A.K. Gaur, Advccate €for recpon “._'-;i '“Hf

ﬂé |
has bsen m*. Ve mnf1¢1 that w“m he = ;
proeper irn the circumctencec that ihe lecrined councel ’

fcr the opposite parties produce for our perusal
ihe documents whereby the bill was prepéred, or
the cheque w3s prepared,or the psymeni he: heon

tendeied to the applicent,

Iramed counsel for the opposite paciirs slai2s
that he will be out of statlon on 8-2-19¢1. Therefore,
the relevint record may be cthown 10 us or 1i=-2-19Si.

The date of judgment ic accoxdingly charged 1o
12=2-1591,
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